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1956

. pUNJAB PROFESSIQNS, TRADES, ¢/ -
1THEAI;1UD EMPLOYMENTS TAXATION AC/’}*EJH;ISGS

puniAs Act NO. VII or 1956,

. od the assent of the Governor of Punjab '
[Recgb\gl April, 1956 and was first published in (th gﬁnjlrﬁ
Government Gazelle (Extraordinary) of (he 3rd

May, 1956).

1{ 2 3 g
e
year| No. Short title Whether affected by later legislation
1956 The Punjab Professions, 'Amer}d)ed by—
Trades, Callings and Punjab Act No. 3 of 1957.2
Employments Taxation | Punjab Act No. XII of 1957
Act, 1956 Extended to the territories which immedia-
tely before the 1st  November, 1956, were
comprised in the State of Pepsu by Punjab

Act No. 5 of 1957.4

Amended by Punjab Act No.3 of 1960.5

Amended by Punjab Act No. 10 of 1962.%

Amended by Punjab Act No. 7 of 1964. 7

Amended by the Punjab Reorganisation

(Chandigarh) (Adaptation of Laws on State -
and Concurrent Subjects) Order, 1968.

1 For Statement of Objects and Reasbhé,isee Punjab. Government Gazette,
(Extraordinary), 1956, page 539. :

o Fo.r Statement of Objects and Reasons, see - Punjab Government Gazette,
(Extraordinary) , 1957, page 318. '

3 Fog Statement of Objects and {Reasons,  see Punjab Government Gazette
(Extraordinary), 1957, page 694. ‘

‘ For_Statcment of Objecfs and Reasohs, see Punjab Government Gazette
(Extraordmary), 1957, page 339,

X s For.Statement of Objects and Reasons, see Punjab Government Gazette
( Xtraordinary), 1959, page 1863.

(€ r‘ For Statement of Objects and Reasons, see Punjab Government Gazetie
Xlraordinary), 1962, dated tne 22nd April, 1962,

» For Statement of Obj ons. ‘see Punjab Government Gazette
(Extraordinary), 1964, pageje(itss4,and Reaggp
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Definitions,

FESSIONS, TRADES, CALLINGS AND
HES! RROEESIDS EMPLOYMENTS TAXATION

AN
AC]I: i trad
to mpose a e snelit [l 4 ca]hn
nents for the benefi o e revenyg, gs
il employ: Punjab State, o the

:Pp, Act i

Bk it enacted by the Le

gislature of ¢ ® State of p
in the Seventh Year of the Republic of India 54 follovblsnjﬁ’
e, e . () This Act may be called the Punjab PI'Ofessi
e Tra dé S,(gamngs and Employments Taxatiop Act, 195(6)?8’
t.
(@) It extends to the whole of the
of Chandigarhj.

IUniop territory

(#i7) Tt shall come into for(_:e2 in the
on such date ag the State Government

State of Punjjp,
tion in the official Gazett

L may by Notificy.
¢ appoint,

2. In this Act, unless there g anything répugnan;
in the Subject or context,—

“(a) “Prescribed”’
this Act ;

(B) “total

means prescribed by rules under

8ross income” means aggregate of

income derived from various pro.-
fessmns, trades
4

gs and . émployments,
[ whe(her such professj

(©) “previoys year” means twelye months ending
on the 3]st March next Proceeding the year
*[for] which assessments to be made:

) “Person” jp

cludes Hingdy undivided family or
4n 1ncorporateq Company .

'Substituted for the words “State of Punjab* py the Punjab Reorganisaéison

(Chandigarh) (Adaptation of Laws on State and Concurrent Subjects) Order , 1968.
*The Act came into force on the 20ty Octob.

Notification No. 864

€r, 1956, see Punjap Government
-FD-(D)~S?;6670, dated the 20th October, 1956, published in
Extraordinary Punjay G'azette, ated 22n4 October, 1956,

N nserted by Punjap Act No

‘Addegi by j

unjab . 10 of 1962
*Substituted for the w rd ““jn’
shall be ¢ a
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AND EMPLOYMENTS TAXATION

6° \
195 PRPRRTIR LI ey ¢
.o quthority 11 & particular area means
2 ¢49$5€SS gon authorised by the '[Central Govern-

s
| rs
E:-%::yntliet o make any assessmont under this Act.

son who carries on trade, either by Lev,
3. Ev%ry all"’;gent or representative, or who fo]lowj; o
-msef of yor calling, orzwhq is in employment, either
bi feSS‘P“ﬂ 1-,wi1'11iﬂ the 2| Union territory of Chandi-
Folly o I3 Jiable to pay for each financial year *[or a part
who '’ chall oo in respect of such profession, trade, calling

: {ed that for the purpose of this section a person
11 be deemed to be a person in employment.

11 be levied at the rates specified in the Rates of tax.
e annexed to this Act.

o tax payable by any person under this Act Determigation  of
determined with reference to his total gross i

shall bﬁduring the previous year; provided that the tax

in:)%%‘fe py any person shall not exceed two hundred and
Iﬁﬁy rupees for any financial year.

§ Explanation.—In computing the total gross income
of any person under this section—.

(a) the following €Xpenses incurred by him in res-
pect of a manufacturing concern shall be

excluded,—

(I) productive wages, that is to say, expenses on
direct labour which can be measured and
directly charged to a job, order or product;

(2) materials consumed, that is to say, expenses
on direct materials,with all charges thereon,
glcludmg carriage inwards, freight, doc

ues ;

—_—
.1 Substituted . o
sation (Cha oo tituted for the words “*State Government'’ by the Punjab Reorgani-
1968, (Chandigarhy (Adaptation of Laws on State and Concurrent Subjects) Order,

b oSoner
' Substituted for the words *‘State of pPunjab” by Ibid.
In: :
bo, and Sﬁgﬁet?el:ly Punjab Act No.3 of 1957, section 2, This amendment shall
. B"Dlaniﬁ?md always to have been inserted.
on added by Punjab Act No, 3 of 1960, section 3.

.
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» AND EMPLOYMENTS TAXATION =~ Pp

i Act Vﬂ

(3) direct expenses of Productiop that
cXpenses consisting of__ * ‘hat jg to g,

(i) rent, rates, taxes insurane
s s ’ Urance of factOry.
)

(%) gas, fuel , lighting ang hearing .
(i) patent fees and 1‘0ya1"tiés;

(iv) non-productive wages of or
firemen, enginemen, time-keq
clerks, Superintendents ap4 man
lactory ; and -

(v) repairs, renewals and déptééiation 0

.machinery, tools, ]a‘n‘ds and -buﬂf Plant,

dings;
(b) the following expenses incurred by him in rec-
of a trading concern sha]] be excluded :r—e_spect

(i) purchases :
(ii) carriage inwards :
(iii) wages ; and

(iv) other direct expenses not Being se'ling and
office expenses ; and '

(¢) an amount equal to five per centum of the
aggregate gross income detived by a person
from the profession of calling, if he maintains
an office or establishment in econnection there-
with in the ordinary course of such profession
or calling, shall be excluded.]

Act not to apply '[5-A. The provisions of this Aot shall not apply
to Armed Forces. ¢ » member of the Armed Forces of India.]

! Added by Punjab Act No. XII of 1957, section 2. This section shall be,
and shall be deemed always to have been added,

- |
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PROFESSIONS, TRADES, CALLIN
y CALLING!
AND EMPLOYMENTS 'rAx,\'rqu e

Ly (ax yayable under this ‘Act is not »
ughm e as may‘b'c fixod by rules under this ;/)\ac,!? pprsiitf o)

i such coverable as an arrear of land revenus,

a
) In the Cas8 T ploymont of joss, i

tral Governititr s h Pl yment of local mvmt?"ﬁ.
of cct;t (he tax which any such person in employment is '
athortYr - Crehall be deducted at the source in the manner

i‘lableritgegawith reference (O his total gross income,

5C

« unt of the tax deducted in respect of

3 Joyment of any local authority shall

°rsoedit6 J into the _quernment Treasury by the local

e ﬁgrity concerned within fifteen days of such deduction,

au'i'ngw ich it shall be liable to pay interest on the

t:;lll :)unt’s deducted at 6 per cent per annum. ’

(1) The assessing authority may require any PO to compel

son to file a return of his total gross income and tg ;i:‘t,?:mc;c?;or
to give evidence or produce documents T

scribed for the purpose of determining e

lity under this Act.

er .
gttend before him
inthe manner prest
such person’s liabl

n shall belegally bound to attend and
roduce the document if in his posses-
sion or power, as the case may be, at the piace and time

specified in the notice, and whoever is required to produce
a document may either ~attend to produce it or cause it to

(2) Such perso
give evidence or to P

be produced.
118-A. Any person liable to pay tax under this Sf,’,‘;}ﬁi‘..“"
Act who— JuE ot '

(2) fails to submit 'a return as required by sub-
section (1) of section 8 or submits a false
return ; or

(b) falls to appear and given evidence or to produce
documents = either in person Of t.hrough his
agent before the Assessing Authority ; ok

counts,.rcgiSft}f s

(c) knowingl i
roduces incorrect ac
R furnishes 10-

of documents, or knowingly
correct information;

——

s ;
erted by Punjab Act No. XII of 1957, section 3.
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Income escaping '[8-B. If in consequence of definite in

- assessment

Power to recover 2[8'C- Wher ¢ any person faj {
penalty where tax tinye o may be fixed by rules under this Act
not paid within ]

. time.

N

372 PROFESSIONS, TRADES, CALLINGS [1956. Pb, Act VI
AND EMPLOYMENTS TAXATION |

be assessed summarily to the méxil_nhm fate o
;gzeigified in the Schedule annexed to this Act,] fta.x

. 4 . . formation
which has come Into his possession, the assessmg a“thOrit

discovers thata person has escaped assessment or p, bee
under-assessed for any financial year, the assessing aUthoriIf
ty may, at any time Within three years of the end of thay
year and after aff; ording himan OPportunity of pej

ng heard
Proceed to assess or re-assess the tax bayable by '
person.]

the tax so assessed :

Provided that no ]
such person without affording g réasonable opportunity
o him and upjegs the assessing authority js satisfied that

Abpeal ang revi. he has wilfully failed to pay the tax.]

s1oa.

+ (I) Any person Who has been informed of his
liability to pay the tax *lunder this Act or the penalty

] or who is otherwise aggri-

Act or the rules made
lt)hel{funder o> Within thir ty days from the date of receipt
y ‘ ormation o7

der, make an appeal to
Such authority 44 may be prescribed i this behalf by the

entra] Governmeqt] and that authority shall, thereupon,

Pass such order 44 It may think fj¢ after affording a reaI;
sonable oppoy tunity to (he Parties affected thereby ©
being heard-

"[Provided thay 10 appeal shall be entertained unless
the appellate aulhqrit 1

Y I8 satisfied that S[the amount of tax
and the Penalty, jr any,

assessee hag been paid,]

nserted by Punjab Act No, 3 of JEO section 4,
nserted by Punjab Act No, 7 of 1964’
'Subsutu_cd for the word

s “under this Act” p Punjab Act No. 7 of 1964. is8e
ti Substituteq for the words ‘‘Stale Govemymenl"" by the Punjab .Re"’%%er
I?Gns(Chandlgarh) (Adaptarion of Laws on State and Concurrent Subjects)

‘Added by pynjap, Act No, 3

: 0f 1960, section s, of
195 .Subsututed for the words “amount of tax assessed”, by Punjab Act No, 7

e
fecoverable] assessed on ! th

-
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. pb. Act VII] PROFESSIONS, TRADES, CALLING
1956 : P AND EMPLOYMENTS TAXATION L

Any person aggrieved by an order made
ub-scgﬁo“ (1) may, within thirty da}/s from the date g?(llﬁ::
" eceipt bY him of the order zltpply (o '[Central Government]
i)r to such authoity as the'[Central Government] may, by
no(iﬁcaﬁon, appoint in this t ehalf, .for IS revision. The
syCentral Government] or the authority so appointed, as the
case may be, may thereupon pass such order in relation
(hereto as it may think [it after giving the applicant and
such other person as may bp affected by the order a
reasonable opportunity of being heard.

2[(3) Subjectto the provisions_ of sub-section (2), the
1[Cental Government] or the authority appointed in this be-
half by the [Central Government] may, on its own motion
or on an application made to it, call for the record of any
proceedings which are pending before or have been disposed
of by any assessing or appellate authority under this Act
for the purpose of safislying itself as to the legality or
propriety of such proceedings or of any order made therein
and pass such order in relation thereto as it may deem fit :

Provided that no order shall be made under this sub-
“section which adversely affects the rights of a person

without giving such person a reasonable opportunity of
being heard.]

*[9-A. Any proceeding before any authority under Proccedings before

this Act shall be deemed to be a judicial proceeding within ?;:h gl;i:ictsounbicr
the meaning of sections 193 and 228 and for the purpose udicial procee-

of section 196 of the Indian Penal Code. e
.. 9-B. Where the [Central Government] is of the Power to exempt.
opinion that it is necessary or expedient, in the public
Interest so to do, it may, by notification and subject to such
conditions, if any, exempt any person or class of persons
from the operation of this Act.] '
a &g Bar of Civil and
10. No civil court shall entertain any suit instituted Criminal sbits.
or application made to obtain a decision or orders on the
liability of any person to pay the tax and no prosecution,

1Substituted for the words ‘‘State Government” by the Punjab Reorganisation
(Chandigarh) (Adaptation of Laws on State and Concurrent Subjects) Order, 1968.

*Added by Punjab Act No. 3 of 1960.
* Inserted by Punjab Act No. 7 of 1964.
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374 1956 Pb. Act VII] PROFESSIONS 1,
AND EMPL()YMEN"rs l;ﬁmi“. A

\ ‘ _ XAmy ON I'L'Nflg
suit or other proceedings shalj lie

servant for anything done, or inlende(;lll?amm any

faith under this Act or any rule made ?he(;e({lof('le, inp;(l)’”c
Oder, %0
r-ol::r 10 make 11. (I) 'Thc Central Governmem m
for carrying into effect the provisions of 'l;:iy "Aake ny
S ct' €

(2) In particular and without preiyd;
of the forcgqing power, the l[cfmrjg'l‘"g;o the 8ener

make r(ul)es '1ln regard (o— Vemmem] E'l"llat;
a) all matters which are re uir
under this Act ; * . quired to be Prescribed

‘(b) th‘e manner in which ai ers .
pay the *[tax and the ,pgnalg;,l’ }’Fh‘; rlls liabfg ¢,
- this Act, shall be informed of his li};t];ilig"der
- . e y;
(o) 1§1e llme at which, and, the mann
~“[tax-and the penalty)if any,]
this Actshallbe paid;’ -

erin which (
' Payable undl:,:
~(d)-the conditions subject:to which the ¢
; gn‘ciler this Act or part thereof ma
ed ;o 45 . TQERDC

ax payable
y be refup.

(¢) the procedure for claiming a refund of the 1
payable under this Act or part thereof;

{(f) X 0 % * B .+ *

(2) the remission in whole or in part of the tax
payable under this ‘Act ; and

°[(n) the procedure to befollowed in hearing appeals
and applications for'revision under this Act, the
fees to be paid in respect of, and the docu-
ments which shall accompany, such appeals and
applications and the period within which they
shall be filed.] |

-

. 'Substituted for the words*State Governmen* by the Punjab Rcomniu:
il:gs (Chandigarh) (Adaptation of Laws on State and Concurrent Subjects) Order

9
? “Rules framed’’ vide Punjab Government notification No. 864-FD(LL)-66/66%
the 20th October, 1956,
$Substituted for the word ¢‘tax'* by Punjab Act No, 7. of 1964.
$Clause (f) omitted by Punjab Act No. 7 of 1964,
SSubstituted by Punjab Act No. 10 of 1962,
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(936
IHESCHEDULE
(See Section 4)

e e . e el i Al e et Mt
g > . .

Rate of tax Amount of
tax

- Rs

Where the total gross annual income—

(N exceeds Rs 6,000 but does not exceed Rs 8,500 120
Q) exceeds Rs 8,500 but does not exceed Rs 13,500 .. 150
3) exceeds Rs 13,500 but does not exceed Rs 25,000 .. 200

(4) exceeds Rs 25,000

Provided that the tax will not be levied on a Hindu
undivided family not liable to income-tax under the
Income-tax Law as in force from time to time:

1{Provided further that where tax is payable in
respect of a part of the financial year, it shall be an amount
bearing to the tax payable for the whole of the financial

year the same proportion as the period in respect of which
(he tax is payable bears to the financial year.]

sAdded by Punjab Act No, 3 of 1957, Section 3. These words shall be, and
shall be degmed always'to have been added.
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